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Heard. Iss ue no tice to Res 
rz~t- un-,,3c3ie in six weeks/24.11.2011~ 

Pendency of this o.d)6. shal-, 

as a bar before the Respondents to give du,., , 
consideration to the grievances of the ann~ 
as raised in Annexure- 3 dater., 
grant him the necessary relje:~.- . 

Send copies of this 

t.~otices to Respondents and free copies of tilis 
order be handed over to t1he learned couns,," 
both thc- sides. 
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